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CENTRAL ADmINISTRATIVE TRIBUNAL 

	

I 	 BANGALORE 

DATED THIS THE 3RD DAY OF JUNE, 1988 

Hon'ble Shri Justice K.S. Puttaswamy, \Iice—Chairivan 
Present 	 and I Hon'ble Shri P. Srinivasan, member (A). 

- 	 APPLICATION NO. 790/1988 

Shri F.V. Talawar, 
Adnur, Navalgund Taluk, 
Dharwar District. 	 •.. 	Applicant. 

(Shri R.K. Hatti, Advocate) 

V. 

Collector of Central Excise, 
Bang alore. 

Central Board of Excise and 
Customs, by its Secretary, 
New Delhi. 	 ... 	Respondents. 

This ãpplicatioñ having come up for hearing to—day 

Vice—Chairman made the following: 

OR 0 ( R 

This is an application made by the applicant under 

Section 19 of the Administrative Tribunals Act, 1985 

(the Act). 

2. 	Tre applicant who was dismissed from service as 

- 	early as on 2.6.1967 (Annexure—F) and whose apeal 

gainst the same was also dismissed as early as on 

r' 0.2.1968, communicated on 2.3.1968 (Annexure—G), 

	

4 	 with unflagging hope, has approached this Tribunal as 

BANG 
late as on 24.5.1988 challenging the aforesaid orders 

on a large number of grounds. 

3, 	Shri R.K. Hatti, learned,  counsel for the apoli— 

cant, strenuously, contends that this is a fit case in 

which this Tribunal should interfere with the illegal, 

improper and unjust orders made by the authorities. 

V 



-2— 	
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Without any doubt, the yrievance of the appli-

cant arose and became final on 2.3.1968 when the 

appelLate order was communicated to him. As ruled 

by this Tribinal in V.K. (IEHRA v. THE SECRETARY, 

IIINISTRY OF INFOFJ1rTION & BROADCASTING, NEW DELHI 

(AIR 1986 CAT 203), the grievance of the applicant, 

which arose prior to 1.11.1932 cannot be adjudicated 

by this Tribunal. On the ratio of the ruling in 

Flehra's case, we have no jurisdiction to examine the 

orders even assuming that they suffer from one or the 

otrer infirmity as urged by Shri Hatti. On this 

short ground this aDplicatton is liable to be rejected 

without our examining the merits. Even otherwise 

this is a fit case, in which we should decline to 

interfere with the orders made against the applicant 

in 1967 & 1963. 

In the light of our above discussion, we hold 

that this applicatLon is liable to be rejected. Je, 

therefore, reject this application at the admission 
TA 

'stae without notices to the respondents. 

r 
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CENTRAL AOIIINISTRATIVE TRIBUNAL 

BANUALORE 

DATED THIS THE 3RD DAY OF JUNE, 1988 

Hontble Shri Justice K.S. Puttasuamy, Vice-Chairman 
Present 	 and 

Hon' ble Shri P. Srinivasan, f1ember (A) 

- 	 APPLICATION NO.790/1988 

Shri F.V. Talawar, 
Adnur, Navalund Taluk, 
Dharwar District. 	 ... 	Applicant. 

(Shri R.K. Hatti, Advocate) 

'I. 

Collector of Central Excise, 
Bangalore. 

Central Board of Excise and 
Customs, by its Secretary, 
New Delhi. 	 •.. 	Respondents. 

This application having come up for hearing to-day 

Vice-Chairman made the following: 

ORDER 

This is an application made by the applicant under 

Section 19 of the Administrative Tribunals Act, 1985 

(the Act). 

Te applicant who was dismissed from service as 

. 	
*.earlY as on 2.6.1967 (Annexure-F) and whose apeal 

- 	
" ainst the same was also dismissed as early as on 

'\ 

( 	') 

,

0.2.1968, communicated on 2.3.1968 (Annexure-U), 
cc 

/jitti unflagging hope, has aoproached this Tribunal as 

VC late as on 24.5.1988 challenging the aforesaid orders 

on a large number of grounds. 

Shri R.K. Hatti, learned counsel for the appli-

cant, strenuously, contends that this is a fit case in 

which this Tribunal should interfere with the illegal, 

improper and unjust orders made by the authorities. 
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Without any doubt, the grievance of the appli-

cant arose and became fin31 on 2.3.1968 when the 

appellate order was communicated to him. As ruled 

by this Tribunal in V.K. IV1EHRA v. THE SECRETARY, 

MINISTRY OF INFORMATION & BROADCASTING, NEW DELHI 

(AIR 1986 CAT 203), the grievance of the applicant, 

which arose prior to 1.11.1932 cannot be adjudicated 
11 

by this Tribunal. On the ratio of the ruling in 

Mehra's case, we have no jurisdiction to examine the 

orders even assuming that they suffer from one or the 

other infirmity as urged by Shri Hatti. On this 

short ground this aDplicatton is liable to be rejected 

without our examining the merits. Even otherwise 

this is a fit case, in which we should decline to 

interfere with the orders made against the applicant 

in 1967 & 1963. 

In the light of our above discussion, we hold 

that this applicatLon is liable to be rejected. We, 

therefore, reject this application at the admission 

without notices to the respondents. 
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